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Central Administrative Tribunal, Prlncipal Bench

Review Application No.370 of Z00S in
Original Application No. I 243 of 2003

New Delhi, this ttte iqflr- claY of Jartuar y ,2004

Hon - ble lt{r. Justice V, S. Aggarual, Chairman
Hon - bIe lrlr. S. A. Singh, itember (A)

Shri P. S. Meena
S/o late $hri G. R. Meerra,
R/o C*42,East of KaiIash.
New Oelhi Appl icant

Ver s us

Union of Irrdia, through
'l-he For'eign Secretary
Ministry of Exterrral Al'fairs,
Soutir Block,New Delhi

The Jolnt Secretary(CNV)
Now the Di r'ector ( CNV )

Ministry o{- External Affairs,
South Block,New DeIhi

The Secr^etary,
Union PubIic Service Commissionnr
Shah jahan Road,
New DeIhi Respondents

o.....8"-._q-.8._.".R...J.-B-y._.Qi..r-c"s."l-e"-t*i*q_n..).

Fl__{[q._tJ"e_e_-.,Y-.,-._s._**.Aqg"e.r_p""e.].,_e"h_e_l-me.n

Applicant seeks review of the or.der passerJ Lry

this Triburral in o. A. 1 243/ 2003 decided on 24,10. 200s. This

Tribuna), keeping in view the totality af facts and the

earlier firrdin'gs arrived at by this Triburral, had cJismissecJ

the peLi t ion .

2. ApfilicanL seeks review csf the said order.

Perusal clf the review application irrdicates that the

app.Licarrt seeks to re*argue the matter. In review

petition, uhless there is any error apparent on ilre face of

the record, re*ar gument canrrot be a sub;iect*nratter for
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revi$w. l*,e find that the petition is withcrut mer.it.

Res.uI Lantl y. the same is dismissed by

CIT (-.;LI ation.

( s A.
Member (A )

) ( v.s. ggarual )
Chairman

/ dkml


